ACT No. VIII oF 1837.

Passen.BY THE GovennorR GeneraL ofF INDIa 1IN CoUNcIL.

‘ (Received the assent of the Governor General on the 11tk Febru-
ary, 1887.)

An Act to abolish Military Courts of Requests
as established by Indian Military Law.

"\VHEREAS it is expedient to repeal that portion of

the Indian Military Law which relates to Military

Courts of Requests and other military tribunals having
jurisdiction with respect to actions of a civil nature;

It is hereby enacted as follows :—

1. This Act shall come into force on the first day Commence:
of April, 1887. ment.
2. The enactments mentioned in the schedule are Repeal.

hereby repealed to the extent specified in the third

column thereof.

THE SCHEDULE.

ENACTMENTS REPEALED,

Number and year. Subject or title. Extent of repeal.

1 ‘ 2 3

dots of the Governor General en Council,

Aot XTI of 1841 . | Military Courts of Requests] So far as it has not been
for Native Officers and | repealed. :
Soldiers. .

. . - Act XII of 1842 . | Regnlation of Military [ So far ag it has not been ve-
Bdzdrs and Liabilities of | pealed.
Camp-followers,

THE SCHEDULE

[Price one anna and stz pies. ]




Military Courts of Requests Abolition, [AcT VIIL

THE SCHEDULE—continued.

ENACI'MENTS REPEALED—contin#ed.,

Number and year. Subject or title. Extent of repeal.
1 2 3
dcts of the Governor General in Council—contd.

Act XXXIII of
18562.

Act III of 1859 .

Act XIT of 1868 .

Act XV of 1874 .

Act II1 of 1880 .
- Act XIV of 1882,

Enforcement of judgments |
in places beyond the juris-
diction of the Courts pro-
nouncing the same,

Conferment of Civil Juris-
diction in certain cases
on Cantonment Joint
Magistrates,

‘Suspension of operation of
section 17, Act XI, 1841,

Laws Local Extent Act,
1874.

Cantonments .

Code of Civil Procedure

So far as it has not been re-
pealed.

So far as it has not been re-~
pealed.

The whole,

Clauses (¢) and (%) of sec-
tion 8; s0 much of the
first schedule as relates to
Acts X1 of 1841, XII of
1842, XXXIII of 1852
and III of 1859; and so
much of the second sched-
ule as relates to Act
X1V of 1855,

Section 8.

Clause (5) of section 6.

Aet of the Governor of Madras in Council.

Aot T of 1866

XX of 1810

Cantoniments.

Military Bdzdrs.

Bengal Regulation.

Section 9, down to and in-
clugsive of the words
“ provided also that”,

Section 1, from and inclu-

. sive of the words “and it

has further been deemed
expedient, for the ease and
security of dealers” down
to and inclusive of the
words ‘ such retainers or

traders”.

THE SCHEDULE



1887.] MMilitary Courls of Reyuests Abolition.
THE SCHEDULE—concluded.

ENACTMENTS REPEALED—Cconcluded,

Number and year.

[

Subject or title.

Extent of repeal.

1 \ 2 3
Bombay Regulation.
XXIT of 1827. ) Military Authority . .| The following portions, so

far as they have not been
repealed, namely :—

(@) the first clause of sec-
tion 3 ;

(5) the first twenty-seven
words of the second
clause of that section ;

(¢) section 7; and

(d) section 32.
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